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Crimes Against Women in Uttar Pradesh 

SHRI V. NARAYANASAMY 

(Pondicherry): Madam Deputy Chairman 

I thank you for giving me this 

opportunity to raise, this issue. The crime 

against women is on the increase in U.P. 

SHRI SATYA PRAKASH 

MALAVIYA (Uttar Pradesh): It is only 

in U.P.! It is everywhere. 

SHRI V. NARAYANASAMY: You 

hear me. Because you are from U.P., 

you do not accept what I say against U.P. 

Madam, recently we came to know that 

in one of the villages in Western U.P. 

one lady belonging to the Scheduled 

Caste community was paraded naked by 

the villagers. It was a very heinous crime 

but severe action was not taken by the 

State Administration. Not only that, 

bride-burning, kidnapping of women and 

rape cases are also on the increase. I cite 

here a case of rape of a minor girl who is 

a school student in Varanasi. Madam, 

such a heinous thing has happened there. 

Two persons who belong to the carpet 

trade kidnapped girl, a minor girl. They 

took her to a hotel and raped her. The 

hotel belongs to Nalamodia who is a 

leading carpet exporter. In that hotel not 

only drug trafficking but other crimes 

also are taking place. Madam, the girl 

and her parents went to the police station 

and lodged a complaint. Because of 

political interference they are trying to 

hush up the case. They are trying to 

change the medical report. The police 

administration is trying to took up a case 

saying that the girl is a habitual 

prostitute. The 13-year old girl, a minor 

girl! Even after getting the version of the 

girl they are trying to change the case 

and accuse the girl. Madam, political 

intereference is very much there. They 

are trying to help the hotelier. Madam, it 

is a very serious matter and they are 

trying to ignore the entire case. And see, 

they accuse the girl! That is now, 

Madam, crimes against women are 

continuing in U.P. The U.P. 

Administration including the District 

Administration is trying to help the 

political personality who is the owner of 

that hotel. 

Madam, the hon. Home Minister is not 

here. The hon. Minister of State for 

Parliamentary Affairs is here. It has 

become a phenomenon in U.P., 

especially in Varanasi where this had 

happened. The people of the area are 

agitated. About 500 people have been 

arrested and they have been put behind 

the bars. In spite of this the State 

administration is keeping silence and it is 

openly supporting them because one of 

the MPs belonging to the ruling party is 

supporting the hotelier. Therefore, I want 

the hon. Home Minister to intervene in 

the matter. We have got several 

legislations to protect women. In spite of 

this the crime against women is increasing 

in the country. Therefore, in this 

particular case I want the Home 

Minister—the Home Minister is not 

here—to make a statement in this House 

on the action which he has taken. I want 

a CBI inquiry to be ordered in the case 

of this minor girl who has been raped by 

the two persons whom I named. The 

hotel owner is involved in this crime. I 

want the Minister to make a categorical 

statement that he will order a CBI 

inquiry into this case. The people have 

lost faith in the police administration and 
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the UP administration because they are 

trying to hush it up. 

 

SHRIMATI RENUKA 

CHOWDHURY (Andhra Pradesh): 

Madam, may I say a few words? I want 

to associate myself with this issue. 

Several times we have raised issues of 

women and atrocities against women 

which    have    figured    in    this    House. 

 

Don't  make  it  a  political 

issue. 
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Madam, in the last Session you were 

kind enough to say that this issue would 

be put up before the BAC for approval 

and would be discussed threadbare so 

that we could bring up a positive 

legislation. Madam, there is no point in 

all of us paying lip-service here. This 

Session is going to end today. I pray 

that in the next Session this issue should 

become an item of priority. If the BAC 

thinks, with due apology that banking 

and finance of the nation are more 

important than the people of the country 

then it is a farce. We are 50 per cent of 

this nation. We are tired of this. 

Somebody wants to give us reward for 

the rape.  

This is a farce which is being 

perpetrated. Madam, you please see to it 

that this issue is given its due importance 

and is discussed in the next Session. 

THE DEPUTY CHAIRMAN: The 

Home Minister and myself discussed it. 

We discussed this issue. He said that the 

House could discuss it and whatever 

strenghthening of the legislation is 

required and whatever the Members 

recommend, The would do and comply 

with that. We also discussed it in the 

Business Advisory Committee. The 

Chairman is also willing to give time. I 

am sure, in the next Session we would 

discuss it. I again request the Members, 

as far as the women and SC and ST are 

concerned, these are the weakest 

sections of the society. Let us rise above 

political considerations and try to 

strengthen our society of which we all 

are members. Thank you. 

The House is adjourned for one hour 

for lunch. 

The House then adjourned for lunch at 

thirty-three minutes past one of the clock. 

The House re-asscmbled after lunch at 

thirty two minutes past two of the clock 

The Deputy Chairman in the Chair. 

THE DEPUTY CHAIRMAN: Hon. 

Members, what we have decided in the 

meeting of the leaders is that we would 

take   up   Special   Mentions   first,   finish 

them fast and then take up the Manipur 

Municipalities Bill as listed in the 

agenda. As there are not many speakers 

on Manipur, at about 3.30 p.m., if we 

start the discussion, we should be able to 

clear this Bill by 4 p.m., hopefully. 

After that, we will have to take up the 

other two ordinances. As the Manipur 

Municipalities Bill is to be moved by the 

Urban Development Minister and the 

ordinances are to be piloted by the 

Home Minister, we will take the 

Ordinances afterwards. If you desire, 

after one discussion is over, we can take 

up the second discussion and the voting 

can be at the same time but separately. 

This can be done if you feel that all of 

them should be together. Now, there is 

a Resolution disapproving the ordinance 

and also some amendments to it. So, at 

that stage, we can see how the situation 

is in the House. I came to make this 

announcement. I would ask the 

Members to co-operate with us. There 

are 16 Special Mentions. If the Members 

can confine themselves to three minutes, 

then we will be able to finish the 

business early. Otherwise, we will have 

to sit late. 

SPECIAL MENTIONS 

World Food Programme's 

Assistance for Gujarat Tribals 

 


